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A NTRAL ADMINISTRATIVE TRIBUia&L. JA3ALPUR BEBCH. JABALPUR 

Original Application Nq . 743 of 2002 

Indore, this the day of July, 2004

Hon*ble Shrl M«P•Singh -• Vice Chairman 
Hon'ble Shrl Madan Mohan,Judicial Mentoer

P.S^ankaranarayanan, S /o  Shrl P.S.Sankaran,
Aged about 59 years, R /6  3500-C, Sector-II,
T y p e ^ I I ,  Vehicle PgCtory Estate,Jabalpur .  APPLICANT

(By Advocate- Shrl S*Paul)

2e£sas

1, ¥nlon of InaLa, througji Its Secretary, Ministry 
of Defence, New Delhi.

2 , The Chairman^•G#0»P*,Ordnance Factories Boajrd.
10-it Shahifi Khudl Ram Bose Marg, Kolkata,

^  3 , The General Manager, Vehicle Factory,Jabaipur.

4 . The General Manager,Ordnanee Factory,TlruchlrapaHl-HBSPONDENTS 

(By Advocate - Shrl P.Shankaran)

O R D E R  
ByJ M .P,Singh, Vice Chairman -

By filing this Original Application, the applicant has 

claimed tte following main reliefs-

•• (ll)Respondents be directed to fix the pav of the 
applicant as Workmen A  from 1 ,1 .1967  with all 
consequential benefits,

_ ^^^^^Ann i^^e*A^l^ order dated 6th August, 2002

(iv) Consequently command the respcxidents to promote 
the applicant as Supervisor B from the date

1 9 promoted i .e .  from
1.9 .1971 with all consequential benefits including 
pay fixation, arrears, seniority etc.

(v) Consequently the applicant is entitled for 
revision of his pay as Supervisor B frcro 1 . 9.1971 
arrears and seniority arising thereto."

2 . The brief facts of the Cgse are that the applicant Is

presently working as Assistant Foreman. He Initially 

appointed In Artisan Training School, Heavy Vehicle Factory,

Avadl in the year 1966. Thereafter, the applicant has vmdergone 

Joumeyman ship in TirvKhlrapalli Factory for six maiths and 

thereafter waS appointed as Wortanen Grade's*.A circular dated 

^ ^ .1 9 7 8 (& n n e x u r e J k - 2 )  was issued whereby the siisject of promotion
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of Individualiwho were graded (b ) in various trades of Industrial

employees of their successful completion of Journeyman prior to

1976 and who have s t i l l  been working in that capacity without

any promotion^ is dealt with. I t  was decided that the Industrial

employees who were posted aS Workmen Grade B are now to be

promoted as ^ Grade Workmen after rendering six  months of service,

This circular was implemented in various factories but was not

implemented in favour of the applicant and the employees who have

completed their ATS from Avadi, An expert committee was

constituted by the respondents to adjudicate upon the grievances

of the ex-joumeynaaB who had completed their training from HVP

AVgdi.The said committee had given their recommendations in

favour of the employees like the applicant who have completed

their journeyman ship/training frcan HVP Avadi. Consequent upon

the said reconroendation, the Ordnance Factory Board has^Issued

an order dated 18,1.1995 (Annex\ire-A-4)*^^Sk»^fe^r*^rculars dated

6.7,1978 and 7.9,1992/\ i t  was directed to extend the benefit

to the employees who have ccanpleted their journeyman ship from

HVF Avadi, I t  is  also siibmitted by the applicant that sim ilarly

situated employees who have completed their training frcxn HVP

and continue to remain posted in the same factory were already

benefited by implementing the circular dated 15.1.1995.However^

the applicant haS been transferred to Tiruchir’ap a lli and then to

Ordnance Factory Khamaria, and now presently posted in Vehicle

Factory,Jabalpur# but this benefit extended to the employees

vide letter dated 18.1.1995 has not been extended to him,
in terms of

According to the applicant^i^ the circulars dated 6.7,1978 and

7,9,1992 read with circular dated 19,10,1992, the applicant 

is  graded aS Workman Grade *A* feie.f, 1,1,1967, but since the 

respondents have failed to fullyycomply with the aforesaid 

circulars dated 6,7.1978,7,9,1992 and 19,10,1992 the applicant's 

junior became Supervisor before him and they enjoyed the 

higher position. .Ife has stated that one Shri V.Kalyansundaram, 

whose name find place at seria l no.8, who was junior to the 

applicant, hgs been given the benefit and he became Supervisor

^^^1^1^.1971. Hence the applicant who has nob been made
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as Workmen 6rad« A and whose name finds place over 

Shrl KalyaB®undarain in order dated 15.10,1996 is  entitled  

to became Supervisor on or before 1.9,1971 and also the pay 

fixation on notional basis Supervisor from 1.9.1971, 

Consequently# the applicant is fisorther entitled for notional 

promotion on the next promotional post of Chargeman G r.II, 

Grade I  etc,J^s the respondents have not granted him the 

benefits# he had filed  No,340/2002# which waS disposed of

by th is Tribunal with a direction to the respondents to 

decide the applicant’s representation. The respondent no.2 

has now passed the impugned order dated 6,8,2002 rejecting 

the applicant's representation,Hence he has filed  this

3. The respondents in their reply have stated that

the applicant was graded as *A* grade Workman fron 1,1.1967 

along with other ex-journeymen B grgde by Ordnance Factory 

Tiruchirapalli, Af^licant had been earlier considered by the 

DPC held on 25,8,1971 when he waS working as *B* Grade 

Workman in QP#Tiriachirapalli along with others including 

his junior Shri Kalyanasundaram but he could not be promoted 

to supervisor's * (T) as he was foiand unfit by that DPC. 

Therefore# tibere is  no need for further review DPC(after 

granting him *A* Grade with notional seniority!for further 

proraotion#i«rithout any change in his performance/record for 

that period# as the result w il l  be the same that he is not 

found f i t .  There fore #tteere is no merit in the case of the 

applicant that he should be promoted to Supe rv isof B * fr<an

1.9.1971 when his junior Shri Kalyanstmdaram was prcHTioted.

4. Heard the learned counsel of both the parties,

5, The learned counsel for the applicant has stated that

the directions given in the circulars dated 6.7.1978,7.9.1992 

and 19,10,1992 should have been fu lly  implemented and the 

applicant should have been considered, as his juniors ha'^e 

already been considered and promoted,

6, The learned comsel for the respondents has

submitted that there is  no point in holding a review 0PC as



the applicant was ccaisidered in 1971 alcaag with his Jxmior 

Shri Kalyansundaram but he was not fotind f i t .  According to him, 

even a fter holding a review DPG, the record for the same period 

is  required to be considered and i t  is not going to raalce any 

change in the gradation of the applicant given to him by the 

DPC. Therefore# no DPC is  required to  be held.

7, We have given careful consideration to the riva l 

contenticaas of both the learned counsel*

8, We find th^t tinder the instructions issued by the 

respondents on 6.7.1978, 7.9.1992 and 19.10,1992, the benefit 

is  required to be given to ths applicant. The respondents have 

stated that the applicant was graded as *A* grad* Workman from 

1.1.1967 along with other ex-Joumeyman B Grade. The applicant 

has claimed that he has not been given the fu ll  benefits,however, 

this has been denied by the respondents on the ground that j.. ; 

he has been considered in 1971, and he was not foimd f i t  for 

promotion and superseded by his junior Shri Kalyansmdaram.

We find substance in the contention of the learned counsel for 

the respondents that the record is  required to be considered for 

the same relevant period and since the applicant has been 

considered an'̂  record for the relevant period has already been 

taken into consideration, and he has been superseded by his 

junior Shri Kalyansundaram, even i f  a review is directed 

to  be held, i t  is  not going to make any material change and 

the applicant is not likely  to get any benefit. Moreover, a long 

period has already elapsed. In this view of the matter, we do 

not find any force in the contention of the applicant.

9, In the result, the is dismissed,however, without 

any order as to costs.

(Madan M ^ a n )  (M,
Judicial Meinber Vice Chairman

rkv.




